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Assistant Registrar
C.ES.T.AT, New Delhi

To:
M/S SHAKUMBARI SUGAR & ALLIED INDUSTRIES

LTD.
VILLAGE & P.O. TODARPUR,
DISTT. SAHARANPUR (U.P.)

M/S SHAKUMBARI SUGAR & ALLIED INDUSTRIES Appellant
LTD.

Vs
C.C.EE. MEERUT Respondent

[ am directed to transmit herewith a certified copy of Final order No. 1076/2008 ~-SM[BR]&S/ 432 /2008 dated 16.6.2008

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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Assistant Registrar

(SM Appeal Branch)
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C.C.EE. MEERUT I

EXCISE CHOWK, UNIVERSITY ROAD, MANGAL PANDEY NAGAR, MEERUT - 250005.
2. Adv. / Consult
MR.AALOK ARORA, ADVOCATE
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5. Bar association, CESTAT, New Delhi
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14. Office Copy
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI

PRINCIPAL BENCH NEW DELHI

Central Excise Stay Application No.870 of 2008-SM
in Central Excise Appeal No0.910 of 2008-SM (BR)

[Arising out of Order-in-Appeal No.36-CE/MRT-1/2008 dated 25.2.2008
passed by the Commissioner of Central Excise (Appeals), Meerut- (U.P.)]

Date of Hearing/ Decision:16.06.2008
For approval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the :
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental
authorities? _
M/s. Shakumbari Sugar & Allied Industries Ltd. ...Appellants
[Rep. by Shri Alok Arora, Advocate]
Vs.
CCE, Meerut-I ....Respondent

[Rep. by Shri S.L. Meena, DR]
CORAM: Mr. P.K. Das, Member (Judicial)
Syay oA Ner LTl - S m (LR)
(F1wa)  OrderNo.\e.6/88:sm./Dated:16.6.2008

Per P.K. Das:

Heard both sides and perused the records.
2. After hearing both the sides and on perusal of the records, I find

that the issue involved in this case is in narrow compass and, therefore,

after granting stay, the appeal is taken up for hearing.
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3. The Commissioner (Appeals) dismissed the appeal as time barred.
It is seen from the order of the Commissioner (Appeals) that the
Appellant received the adjudication order on 11.4.2007 and the appeal
was received by office on 13.6.2007.
4, The 1d. Advocate submits that the Appellant sent the appeal by
registered post on 6.6.2007, which is within the time limit. He submits
that the Appellant expected that the appeal was reached within the time.
They have no knowledge that the appeal was received by the office of the
Commissioner (Appeals) on 13.6.2007 and, therefore, they have not filed
any application.
5. In view of that, I set aside the order of the Commissioner (Appeals)
and the matter is remanded back to the Commissioner (Appeals) to decide
afresh after considering the application for condonation of delay in filing
the appeal. The appeal is allowed by way of remand.

Order dictated & pronounced in open court on 16.06.2008.

( PR Das )
Member (Judicial)

Ckp.




